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Annexure 1

INSURANCE REGULATORY AND DEVELOPMENT AUTHORITY OF INDIA 
NOTIFICATION 
Hyderabad, ________________
Insurance Regulatory and Development Authority of India (Insurance Surveyors and Loss Assessors) (Amendment) Regulations, 2019.

F.No. IRDAI/Reg//XX/XX/XXXX - In exercise of the powers conferred by clause (x) and (xa) of sub-section 2 of Section 114A read with Sections 42D, 42E and 64UM of the Insurance Act, 1938 (4 of 1938), and Sections 14 and 26 of the Insurance Regulatory and Development Authority Act, 1999 (41 of 1999), as amended from time to time, the Authority in consultation with the Insurance Advisory Committee, hereby makes the following amendments to Insurance Regulatory and Development Authority of India (Surveyors and Loss assessors) Regulations, 2015, namely: - 


1. Short title and commencement:

1.1 These regulations may be called Insurance Regulatory and Development Authority of India (Surveyors and Loss assessors) (Second Amendment) Regulations, 2019.

1.2 They shall come into force on the date of their publication in the Official Gazette.

2. Objective: The objective of these Regulations is to amend the Insurance Regulatory and Development Authority of India (Surveyors and Loss assessors) Regulations, 2015 to provide an enabling environment to the Insurance Surveyors and Loss assessor for rendering service to the policyholders as well as the general insurance industry in an efficient and professional manner. 

3. In the Insurance Regulatory and Development Authority of India (Surveyors and Loss assessors) Regulations, 2015,

3.1 Regulation 2(4) shall be omitted
3.2 Regulation 2(7) shall be substituted, namely:
[bookmark: _GoBack] Individual Surveyor means an individual who is licensed by the Authority to act as Surveyor and Loss Assessor.
3.3 Regulation 2(9) shall be substituted, namely
  Institute” means the Indian Institute of Insurance Surveyors and Loss Assessors (IIISLA) 
3.4 Regulation 2(11) shall be omitted.
3.5 Regulation 2(12) shall be substituted, namely:
  Member” means Member of the Institute.
3.6 Regulation 2(13) shall be substituted namely
        “Surveyor and Loss Assessor” means a person who holds valid licence issued under these   Regulations.
3.7 Regulation 2(14) shall be substituted namely:
“Student surveyor” means any person who enrolls himself with the Authority as specified under these Regulations with an intention to undergo pre-licensing examination to become eligible to obtain a licence to act as Surveyor and Loss Assessor, subject to possessing the required academic qualifications.
3.8 Regulation 2(15) shall be omitted.

4. Regulation 3: Application for, and matters relating to, grant of licence to individual Surveyors and Loss Assessors:
4.1 Regulation 3(1) shall be substituted, namely:
  Every person who is a Student surveyor as defined under these regulations or a person having the essential academic / technical /professional/ insurance qualification having passed pre-licensing examination or its equivalent examination specified by the Authority and intending to act as a Surveyor and Loss Assessor in respect of general insurance business shall apply to the Authority for grant of Licence in FORM–IRDAI-1-AF as given in Schedule II to these Regulations.
4.2 Regulation 3(2) shall be substituted namely:
Eligibility Criteria 
(a) Qualifications:  
(i) Academic / technical/ professional/Insurance Qualifications given in Schedule I Annexure–1 of these Regulations. 
(b) Passing of pre-licensing examination conducted by the Insurance Institute of India, Mumbai and / or any other Institute as may be specified by the Authority from time to time. 

Explanation: 
(i) Existing licence holder, or any person who has already enrolled as trainee, as on the date of notification of these Regulations, and has successfully passed the examination for obtaining a licence to act as Surveyor and Loss Assessor, is exempted from taking pre-licensing examination once again for those subjects where he is already qualified.  
(ii) For existing student member, who was already enrolled before notification of these Amendment Regulations and yet to pass the examination, he shall have the option to complete the training and pass the examination as per the then existing pattern within a period of three years from the date of notification of these Amendment Regulations or five years from the date of enrollment, whichever is later.   
(iii) If any student surveyor does not pass the pre-licensing examination within three years after enrolment, he/ must enroll afresh and pass the pre-licensing examination within two more years. No further extension will be given thereafter.
(iv) Mere enrolment does not confer any right to the applicant, to get the licence. Licence shall be issued subject to the applicant possessing required academic qualifications as well as compliance with the other criteria, including the “fit and proper” norms. 
(v) Surveyors whose licence ceased to exist shall be considered for applying fresh licence after passing the pre-licensing examination, in case the applicant has not qualified the relevant examination earlier.   

4.3 Regulation 3(3) shall be substituted, namely:
Documents to be submitted: 
a. Application in Form-IRDAI-1-AF duly complete in all respects. 
b. Recent passport size photo  
c. Copy of PAN Card 
d. Address Proof 
e. Proof of qualification (self-attested)
f. Copy of marks sheet in support of having passed the Surveyor and Loss Assessor pre-licensing examination as provided under Regulation 17.  For existing student member, copy of marks sheet in support of having passed the Surveyor and Loss Assessor examination along with the training completion certificate.
g. Declaration cum undertaking for complying with the code of conduct as stated at Sl no 2 of FORM- IRDAI-1-AF (to be uploaded in soft form at the time of submission of application through online) . 
h. Any other document/information that may be required by the Authority from time to time 
i. Fit and Proper statement as specified in Schedule 1, Annexure 2
j.  (Application along with fee, documents, duly attested, must be uploaded online. If the documents are not readable or legible, applications will not be considered.) 
4.4 Regulation 3(4) (a) shall be substituted, namely:
Disclosures: 
(a) Every applicant is required to submit a declaration stating that he/she shall file with the Authority, any changes in the information submitted to the Authority within 15 days of such change and apply for modifications, if any, on line. 
4.5 Regulation 3(5) shall be substituted, namely:
Payment of fees - The applicant shall pay non-refundable processing fees as provided under Regulation 5. 
4.6 Regulation 3(8) (b) (iv) is substituted with the following:
Possesses the specified qualifications and has passed the pre-licensing examination conducted by the Insurance Institute of India or any other institute approved by the Authority. 

4.7 After Regulation 3(8) (b) (iv), the following shall be inserted, namely:
v) Has not acted in a way or found violating any law which would be prejudicial to the interests of the policyholders.

4.8 Regulation 3(9) shall be substituted, namely:
Grant of licence:- The Authority on being satisfied that the applicant is eligible for grant of licence, shall grant the same online in FORM-IRDAI-2-LF as given in the Schedule II to these Regulations.  Physical copy will be issued, only in case of any difficulty in downloading licence on line, subject to specific request to be made to IRDAI.
5.1 Regulation 4(4) shall be substituted, namely “There shall be at least two directors/ partners in the company / firm at any point of time who are licenced to act as Surveyor and Loss Assessor. Any licenced Surveyor and Loss Assessor appointed by a company/ firm seeking application for grant of corporate surveyor licence, shall undertake survey jobs and issue survey reports only in the capacity of director/partner/employee of the applicant company/ firm. 

5.2 Regulation 4(5) (r) shall be substituted, namely:
 Details of fee payment.
5.3 Regulation 4(7) shall be substituted, namely:
Payment of fees- Shall pay a non-refundable processing fees as provided under Regulation 5, through credit card/debit card/online net banking/RTGS/NEFT or any other mode recognized in favour of IRDAI and furnish evidence of payment.
5.4 Reg. 4(13), the words, “and membership level”, shall be omitted.
5.5   In Regulation 4(15) (1), the words “and level of membership” after the words “in those department” shall be omitted:
5.6  In Regulation 4(15)(3), the words “and level of membership”, after the words “in those departments” , shall be omitted.

6.1 Regulation 5 shall be substituted, namely:
The non-refundable processing fee payable to the Authority by fresh applicants seeking for grant of individual licence to act as Surveyor and Loss assessors shall be rupees one thousand and shall be rupees five thousand for grant of Corporate licence. 

6.2 Regulation 6 (1) shall be substituted, namely: 
(1) Surveyor and Loss Assessor shall submit the application for renewal of licence to the Authority in the form specified under IRDAI-5-AF for Individual Surveyor and IRDAI-6-AF for Corporate Surveyors, at least thirty days before the expiry of licence, along with a non-refundable renewal fee of rupees one thousand for Individual Surveyors and rupees five thousand for Corporate Surveyors. 

Provided that if renewal is not applied atleast 30 days before the date on which the licence ceases to remain in force, an additional fee of rupees one hundred shall be payable by the applicant to the Authority. 

Provided further that the Authority may, if it is satisfied that undue hardship would be caused otherwise, accept any application submitted after expiry of the licence, within six months of its expiry on payment by the applicant of a penalty of rupees seven hundred and fifty.
Provided further that if an application for renewal is not received within the time specified above the licence shall ceases to exist. 
Provided further that, if Authority is satisfied that undue hardship would be caused or otherwise, an application from such surveyor and loss assessor whose licence has expired and the application is not submitted within six months from the date of expiry, can be treated as a fresh application taking into account the eligibility criteria, existing, at the time of receipt of such application. 

The applicant shall upload the documents online but shall maintain the original physical copies with him throughout the period of validity of licence issued by Authority and shall produce the same whenever sought by Authority or during conduct of inspections etc. 

6.3 Regulation 6(3) shall be substituted, namely:
Documents to be submitted online for renewal 
	(a) 	In case of Individual: 
(i) Application in Form-IRDAI-5-AF duly completed in all respects. 
(ii) Recent photo 
(iii) Address Proof, in case of change in the address,
(iv) Proof of qualification (self attested) in case of upgradation, if any
(v) No Objection Certificate from employer, if there is a change of employment
(vi)  Declaration cum undertaking as stated under Sl no 2 of FORM-IRDAI-5-AF  
(vii) Fit and Proper statement as specified in Schedule 1, Annexure 2  (tick on line) 
(viii) Any other document/information that may be required by the Authority from time to time 
(b) In case of corporate surveyors:
(i) Application in Form- IRDAI-6-AF duly completed in all respects.
(ii) one recent photo of directors/partners
(iii) Copy of Surveyor and Loss Assessor licence of directors/ partners and their Membership details
(iv) Copy of Certificate of Incorporation issued by ROC in case of company
(v) Copy of Partnership Deed in case of a firm duly signed by all the partners
(vi) Copy of Memorandum and Articles of Association of the company
(vii) Copy of Form no DIR-12 filed with ROC
(viii) Copy of Form no INC-22/23 filed with ROC
(ix) Copy of Form 20B/ Form SH7, as the case maybe, filed with ROC
(x) Copy of TAN
(xi) Proof of qualification of directors/partners
(xii) Copy of PAN Card and Address Proof of directors/ partners
 (xiii) Declaration cum Undertaking as stated under Sl no 4 of FORM-IRDAI-6-AF
 (xvii) Any other document/information that may be required by the Authority from time to time
(xviii) Fit and proper statement as specified in Schedule-I, Annexure 2.
The application for renewal of licence shall be processed taking into account the eligibility criteria, work performance and compliance with fit and proper norms, including those set out under Regulation 3 and 4, at the time of receipt of such application.
6.4 Regulation 6(5) & (6) shall be substituted, namely:
(5) The Authority on being satisfied that the applicant is eligible for renewal of licence, shall renew the same
(a) in Form–IRDAI-7-LF in case of individuals 
(b) in Form–IRDAI-8-LF in case of Corporate Surveyor and Loss Assessor in the format given in the Schedule-II to these regulations.
(6) A licence so renewed shall be valid for three years from the date of renewal unless cancelled / suspended/ terminated/surrendered earlier. 
7. Regulation 7(2) shall be omitted
8. After Regulation 8(1) (c) shall be inserted, namely:
The surveyor and loss assessor has not carried any of the duties and responsibilities as specified in Regulation 13.  
9. In Regulation 12(2) clause a), b) shall be substituted, namely:
a) Motor insurance- above Rs. 75,000/- 
b) Other than motor insurance- above Rs. 1, 50,000/-
9.1 Regulation 12 (3) shall be substituted, namely: 
The limits may be reviewed by the Authority from time to time.  

10. Duties and Responsibilities: 
10.1 Regulation 13(1) (i) shall be substituted, namely:
comment on the admissibility of the claim and assess the liability of the insurer as per the policy terms and conditions 
10.2 Regulation 13(1) (k) and (l) shall be omitted
10.3 Regulation 13(2), (3), (4) and (5) shall be substituted, namely:

13 (2) A surveyor and loss assessor, shall start the survey immediately, in any case within 48 hours of his appointment, unless there is a contingency that delays immediate survey.   The Surveyor and loss assessor shall, within 7 working days of the claim intimation, inform insurer/claimant of the essential documents and other requirements that the claimant should submit in support of the claim. Where documents are available in public domain or with a public authority, the surveyor/insurer shall obtain them.

13(3) The surveyor shall submit Interim report of the physical details of the loss within 15 days from the date of first visit of the site and submit final survey report to the insurer within 30 working days from date of submission of last relevant and necessary document by the insured.

13(4) Where special circumstances exist in respect of a claim, either due to its special / complicated nature, or due to difficulties associated with replacement/ reinstatement, the surveyor shall seek an extension from the insurer for submission of his report.

13 (5)  In cases where the Survey report is pending due to non- submission of relevant documents, the surveyor may issue the final survey report independently based on the available documents on record, giving minimum three reminders in writing to the insured.  If an insurer, on the receipt of a survey report, finds that it is incomplete in any respect, he shall require the surveyor under intimation to the insured, to furnish an additional report on such incomplete issues. Such a request may be made by the insurer within 15 days of the receipt of the original survey report.  

Provided that the provision of calling for an additional report by the insurer shall not be resorted to more than once in the case of a claim. The surveyor on receipt of this communication shall furnish an additional report within three weeks of the date of receipt of communication from the insurer. 
11.1 Regulation (14) (1) shall be omitted.
11.2 Regulation (14) (2) shall be substituted, namely: 
Every licensed Surveyor and Loss Assessor, whether individual or working with a corporate surveyor or employee of an insurance company, shall be eligible to carry on the work as a surveyor and loss assessor, based on the qualification criteria in compliance with Regulations and the licence issued by the Authority. 
12.1 Regulation 15 shall be substituted namely, Functions of the Institute: 
(1) Membership: 
a. Every applicant shall comply with the requirements under Section 64 UM of Insurance Act,1938 and become a member of the Institute at the time of applying for licence.  
Provided, in case the Institute refuses to issue membership to any applicant, for any valid reason, the decision must be informed to the applicant within 15 days from the date of receipt of application for membership giving reasons for refusal, under intimation to Authority.
b. In case of such refusal of the membership of Institute, the applicant may appeal to the Authority. 
c. The Authority shall consider such appeal for membership and communicate its decision thereon to the applicant and the Institute in writing within six weeks of the receipt thereof and such decision of the Authority shall be binding on the applicant and the Institute. 
d. In case, Institute does not comply with the decision of Authority for issuance of membership, such applicant holding the licence of the Authority shall be eligible to act as an Approved Surveyor or Loss Assessor in terms of Section 64UM of Insurance Act, 1938. 
(2) Training, seminars, workshops and examinations: 
a. Post-licence training either directly or online may be given by IIISLA with different modules of training being offered for various departments provided that such training, seminars and workshops of the Institute shall have prior approval of the Authority. 
b. This is towards upgradation of knowledge and skills and is not a pre-requisite for licensing or renewal. 
(3) The Authority may from time to time issue such guidelines, directions or such other communication for the efficient conduct of the affairs of the Institute. 

13. Code of Conduct: 
13.1 Regulation 16 (10) shall be omitted. 
13.2 In Regulation 16, after sub-regulation (21), the following sub regulations shall be inserted, namely: 
22. The surveyor shall not obtain any direct or indirect benefits other than the fee agreed upon for loss assessment.
23. It would be the joint responsibility of the surveyor/insurer to communicate to the insured the requirements of the claim.
24. Corporate Surveyors (directors/partners) must exercise reasonable and prudent oversight on all actions of surveyors employed by the company/firm.
25. Onus to be on insurer to conduct enquiry in case of violation of Code of Conduct by the surveyor appointed by them.
26. Only a surveyor duly licensed shall conduct survey work- both interim and final assessment.

14. Regulation 17 shall be substituted, namely: 
A Student surveyor or any applicant having the required qualification, seeking a licence to act as a Surveyor and Loss Assessor shall apply and enroll with Authority and shall pass pre-licensing examination. The examination may be conducted either by the Insurance Institute of India or by an institution authorized by the Authority. 

15. Regulation 18 shall be substituted, namely:
As a part of pre-licensing examination, the Authority may also specify mandatory hours of practical training through an institution authorized by the Authority. 

16. Regulation 21 is substituted with the following:  
 
a) Every insurer carrying on general insurance business must file with the Authority, annually, a Board approved policy with regard to appointment, utilization and management of different classes of surveyors (employee/individual/corporate), timeframes for payment of survey fee payable for both individual and corporate surveyors. The time-frame for payment of survey fee shall be reasonable.  If any changes are made in the policy submitted under this sub-regulation, the details should be intimated within 15 days of such changes with reason thereof.
b) Every insurer carrying on general insurance business shall monitor the performance of surveyors, including compliance with the code of conduct and the duties and responsibilities laid down in the regulations. It shall be the responsibility of the insurer to enquire into case of violation of code of conduct brought to its notice, conduct the necessary enquiry and investigation and report cases of wherever violation is established, to the Authority.
c) Every insurer carrying on general insurance business shall file Quarterly report on misconduct of licensed surveyors, including, action, if any taken, on the employee surveyors under the employment rules.
d) Every insurer carrying on general insurance business shall submit Half-yearly report giving the number of claims reported, number of claims surveyed by in-house/individual/ corporate surveyors, number of claims settled, amount paid, number of claims outstanding, amounts involved, reasons for claims outstanding, time taken for claim settlement, claims settlement ratio and such other returns/reports as may be specified by Authority.
e) Every insurer carrying on general insurance business shall maintain the following details and such records shall be maintained for a period of at least five years.
· Details of utilization of surveyors including the departments they have been used for, along with the estimated claim amount on the basis of which a surveyor has been appointed;
· Details of timelines of submission of reports by surveyors
· Details of complaints, if any, against surveyors and details of disposal of the same
· Details of action taken against surveyors, if any
· Details of survey fee pending beyond the due date (in line with the time-line laid down in the Board approved policy relating to payment of survey fee)
· Details of monitoring the performance of surveyors in terms of quality etc.
The details given above need to be maintained separately for Individual Surveyors, Corporate Surveyors and Employee Surveyors and State-wise, Surveyor wise, Amount-wise or on any other parameter considered appropriate and shall be maintained for a minimum of five years, unless there is litigation involved in which case it shall be maintained as long as required.

The information, reports, data required under these Regulations shall be maintained in electronic/ digital form for timely submission of the same to the Authority as and when required or called for. 

f) Any other relevant aspect, as may be specified by IRDAI from time to time.

17. Insert the following after Reg: 25:
25 (a) Voluntary Surrender of licence –
(1) A Surveyor and Loss assessor whether Individual or Corporate, licensed under these Regulations may make an application to the Authority for surrender of their licence with the following documents:
a. A declaration of completion of all assignments on hand and that no fresh cases are taken up from the date of request for surrender of licence; 
b.  A certified copy of resolution of the Board of Directors recording reasons for surrender of licence (in case of corporates)
c.   To notify & inform to the Registrar of Companies and comply with their requirements under Companies Act for deletion of Main Objects of MOA/AOA or produce proof of steps taken to de-register the company with Registrar of Companies (in case of Corporates). 
d. Original copy of valid licence.
e. Any other information, required by the Authority.

The Authority may consider such application on merit provided Surveyor and Loss Assessor is in compliance with all the regulatory requirements before applying for surrender of licence. 
(2) Upon acceptance of the application for surrender, the Authority may pass an order for surrender of licence.
(3) The Surveyor and Loss assessor whose licence is surrendered and accepted by the Authority shall not carry out any new insurance claims related survey and loss assessment work thereafter.

18. Regulation 27 Transitory Provisions shall be substituted, namely: 
Qualification Requirement for Existing Licenced Surveyors and Loss Assessors
A licence issued before the commencement of these Regulations, by the Authority shall be deemed to have been issued in accordance with these Regulations. The existing licensed Surveyors and Loss Assessors who do not possess qualifications as specified in these Regulations, or those licence holders who possess categorization letter issued by the Authority, are not required to acquire fresh qualifications as specified in these Regulation for their already licensed departments. 
Provided if a licensed Surveyor and Loss Assessor seeks to obtain a similar licence for acting as a surveyor in a new department of general insurance business other than for which he has already been licensed, he has to fulfill the qualifications and other eligibility criteria with respect to such new department as specified in these Regulations and shall apply for upgradation of licence.

19. Schedule 1, Annexure 1 shall be substituted, namely: 

Schedule – I 
Annexure-1 
IRDAI (Insurance Surveyors and Loss Assessors) (Amendment) Regulations, 2019 
Qualification Criteria for Enrolment and Licensing of Surveyors and Loss Assessors (Regulation 3) 
	S.No. 
	Department 
	Academic/technical/Professional/Insurance  Qualifications 

	1. 
	Fire 
	B.E./ B. Tech./ B.Sc. (Engg.)/ A.I.M.I.E. or its equivalent, Diploma in Engineering of three years duration; Fellow Member of ICAI./ I.C.W.A.,Insurance Institute of India (III) or Post Graduate Diploma in Insurance from IIRM  

	2.  
	Marine Cargo 
	B.E./ B.Tech./ B.Sc. (Engg.)/ A.I.M.I.E. or its equivalent thereof (Marine Engineering/ Naval Architecture), / certificate of competency as Master of Ship or as First Class Marine Engineer issued by a recognized authority, Degree or diploma in 
Naval Architecture of a recognized University or Institute. Diploma in Engineering of three years duration;   Fellow Member of    ICAI./ I.C.W.A., III./Post Graduate Diploma in Insurance from IIRM  

	3. 
	Marine Hull 
	B.E./ B.Tech./ B.Sc. (Engg.)/ A.I.M.I.E. or its equivalent thereof (Marine Engineering/ Naval Architecture)/ certificate of competency as Master of Ship or as First Class Marine Engineer issued by a recognized authority,  

	4. 
	Engg. 
	B.E./ B.Tech./ B.Sc. (Engg.)/ A.I.M.I.E. or its equivalent , Diploma in Engineering of 3 years duration from a recognized institution or its equivalent thereof 

	5. 
	Motor 
	B.E./ B.Tech./ B.Sc. (Engg.)/ A.I.M.I.E. or its equivalent thereof (Mechanical/ Automobile); Diploma in Mechanical Engineering/ Automobile Engineering of 3 years duration from a recognized institution or its equivalent thereof ;  

	6. 
	Miscellaneous 
	B.E./ B.Tech./ B.Sc. (Engg.)/ A.I.M.I.E. or its equivalent; Diploma in Engineering of 3 years duration from a recognized institution or its equivalent; Fellow Member of ICAI./ I.C.W.A., Insurance Institute of India (III) or Post Graduate Diploma in Insurance from IIRM  

	7. 
	LOP 
	Fellow Member of ICAI./ I.C.W.A.,B.Tech/B.E, Diploma in Engg of three years duration

	8. 
	Crop Insurance 
	B.Sc Agriculture / B.Sc. Horticulture/ B.Tech (Agricultural Engineering) / Graduation with at least one subject being Agricultural Science from a UGC recognized University 



 Note:
In order to qualify for enrolment and licensing, an applicant should have secured a degree or diploma of a recognized Institute after attending full time course as a regular student or part time course with equivalency certificate issued by the respective Institute/University.
Provided in case of professional courses viz. A.M.I.E; I C.A I./ I.C.W.A and F.I.I.I., course completion certificate is treated as valid qualification.
All technical Degree/Diploma stated above shall be obtained from a. AICTE approved Institutions or b. Universities recognized by University Grants Commission or c. institutions of national importance recognized by Ministry of Human Resources Development (MHRD).

20. Schedule 1, Annexure 2: 
20.1 In the heading, the words, “Regulation 4” shall be substituted namely, “Regulation 3, 4 and 6”
20.2 Substitute the S. No. 2 sub-heading Declaration and Undertaking for directors/ partners/ promoters of corporate surveyors with Declaration and Undertaking for individual applicant to become licensed Surveyor and Loss assessor
20.3 2(1) shall be substituted, namely: 
Declaration and Undertaking’ specified  for the purpose of conducting due diligence to determine the ‘fit and proper’ status of applicant to become surveyors and loss assessors (this includes New applicants after passing pre-licensing examination/ applicants already enrolled and possessing the required qualifications, existing licence holders and includes individuals, employees working with insurance companies, directors/partners/promoters of corporate surveyors and individual surveyor working with Corporate surveyors) is given below. Henceforth, every applicant applying to be licensed as surveyors and loss assessor shall use the below format for submitting declaration and undertaking for the purpose of grant of licence and/or renewal thereof.


21. Schedule II, Form-IRDAI-1-AF shall be substituted, namely: 

FORM - IRDAI-1-AF

APPLICATION FOR A LICENCE TO ACT AS SURVEYOR AND LOSS ASSESSOR (INDIVIDUAL/EMPLOYEE)
Application for New Licence is accepted online only on www.irdabap.org.in
For details, go to www.irdabap.org.in
1. I, (name), having qualified the pre-licensing examinations for the following departments, request that a licence to act as a surveyor and Loss Assessor may be granted to me.
	Dept.
	Fire
	Marine Cargo
	Marine Hull
	Engg
	Motor
	Misc
	Crop
	LOP

	Please tick
	
	
	
	
	
	
	
	



2. I hereby declare that
1) I have not been found to be of unsound mind by a Court of competent jurisdiction.
2) I have not been found guilty of criminal misappropriation or criminal breach of trust or cheating or forgery or of abetment or attempt to commit any such offence by a Court of Competent Jurisdiction.
3) I have not been found guilty of or to have knowingly participated in or connived at any fraud/dishonesty or misrepresentation against an insurer or an insured in the course of any judicial proceeding relating to any policy of insurance or the winding up of an insurer.
4) I shall not violate the code of conduct specified by the Regulations made by the Authority.
5) I possess the requisite qualifications as specified by the Regulations made by the Authority.
6) I have passed such examination as specified by the Regulations made by the Authority.

3. I also declare that the particulars given below are true:
1) Full Name (Shri/Smt/Kum)[in English & Hindi) ………………..

2) Father/Husband's Name ………………………………..

3) Present address [in English & Hindi]
Address1………………………………..
Address2………………………………..
Address3………………………………..
City/Town/Village………………………………..
District……………………………….. 
State………………………………..
Country………………………………..
Pin code………………………………..

4) Permanent address
Address1………………………………..
Address2………………………………..
Address3………………………………..
City/Town/Village………………………………..
District ………………………………..
State………………………………..
Country………………………………..
Pin code………………………………..

4. Qualification
1) Academic/Professional………………………..
2) Insurance……………………………………….
(Nature – Duration for all of the above)

5. Communication
	Phone Office
	Phone Res.
	Fax
	Mobile
	Email ID
	Alternate Email ID

	
	
	
	
	
	



6. Date of Birth………………………….

7. Whether the applicant is an Employee Surveyor? Yes/No.
If Yes
	Name of the Insurer
	Designation
	Date of Joining

	
	
	



8. If No to 8 above, whether applicant is currently employed elsewhere (other than any Insurance company)? Yes/No….

If Yes, provide details below 
	Name of Employer
	Nature of Organization
	Nature of work
	Period of employment

	
	
	
	From Date
	To Date

	
	(Govt./Semi-Govt/Private Firm, Surveyor Firm, PSU, Others)
	(Insurance survey related, Others)
	
	



9. Details of any other business/profession carried out:
	Name of Firm
	Designation
	Nature of Business

	
	
	




10. Have you ever held a licence to act as a Surveyor and Loss Assessor (applicable under lapsed category) ?
If Yes, please provide details:
Licence No.	……………………..
Date of Issue	……………………..
Expiry Date	……………………..

11. Fee Payment details: 
Fee (non-refundable) applicable for New Licence: Rs. 1000/- 
Declaration:
I solemnly declare that the particulars given above are true to the best of my knowledge and belief.
Signature of applicant…………………………………

22. In Form-IRDAI-2-LF of Schedule II ,the words *working as sole proprietor of____ having membership no. of the institute shall be deleted.
23. In FORM - IRDAI- 3 – AF, Application For Fresh Corporate Surveyor Licence

23.1 the words “levels of Membership” shall be omitted
23.2 S.No. 7 shall be substituted, namely: 
Fee Payment details: 
Non- refundable processing fee for Fresh Licence: Rs.5000/- or as may be specified by Authority from time to time.
24. In Form-IRDAI-5 AF: Application for Renewal of licence (individual)
24.1 the Check list shall be substituted, namely: 

Check list: 
1. Please ensure the following: 
1) To make online payment of fees (as mentioned in the Regulations) through “Credit Card/Debit Card/NET BANKING /DEMAND DRAFT/ NEFT/ RTGS or any other approved form” during application submission. 
2) To attach scanned copy of Degree/ Diploma attested by Notary/ Magistrate. 
3) To attach Declaration cum undertaking against S. No. 2 of the application form. 
4) To enclose attested and scanned documents in response to Q. No.’s 4, 8, 9, 10 & 11. The answers to which are a must. 
5) To attach a recent scanned copy of passport size photograph along with the application form. 
To attach Fit and Proper statement as mentioned in Regulation 3 in prescribed format
24.2 substitute the Notes following
Notes: Read with Regulation 6
1. All licensed surveyors shall apply online at least 90 days before the expiry of the licence all requirements for renewal must be complied with at least 30 days before the expiry of licence to have continuity of licence without any break.  Any application received after expiry of licence will be treated as a new licence and it cannot be renewed with retrospective date. 
2. Any correction or alteration made in answer to the questions in the application should be initialed by the applicant.
3. An email notification will be sent to the applicant on successful submission of the application form.
4. Any material change in the information submitted to the authority must be informed to the authority within 15 days from date of the change.
24.3 Substitute S. No. 1 (2) Membership details of Institute (if available):
24.4  Substitute S. No. 4: 
Fee Payment:  A NON REFUNDABLE PROCESSING fee of Rs. 100/- 
24.5 Substitute S. No. 5:
5. In case renewal application is submitted after expiry up to a maximum period of six months, the renewal fee will be Rs. 100/- + penalty of Rs. 750/-. However, subject to compliance with all requirements, the new licence will be issued and will be effective from the date of issuance of licence
24.6 Substitute S. No. 6:
6. Declaration 
I solemnly declare and confirm that the particulars given above are true to the best of my knowledge and belief. 
Signature of Applicant……………

25. In FORM –IRDAI-6 AF
Notes (1) and (2) shall be substituted, namely: 
(1) The application should be submitted online at least 30 days before the expiry of the licence with a renewal fee of Rs. 5000. 
(2) In case application is not submitted in accordance with 1 above or if the application is submitted within 30 days before expiry of licence due to reasons of undue hardship, the fee will be Rs. 5000/- + penalty of Rs. 750/-  .  
Any application received after expiry of licence will be treated as a new licence and it cannot be renewed with retrospective date.

26. In FORM - IRDAI- 7-LF- delete the words *working as sole proprietor of____ having membership no. of the institute and delete the membership details 
27. FORM - IRDAI- 9-AF - shall be omitted (duplicate licence application)
28. FORM - IRDAI- 10-LF – shall be omitted (duplicate licence format)
29. Form –IRDAI-13-  shall be substituted, namely: 
FORM – IRDAI-13 
FORMAT FOR ENROLLMENT 
[See Regulation 17(1)] Instructions: 
1) Enrolment applications will be processed by IRDAI after receiving online submission of application duly attested by the Principal of the College/University/Institute/Insurance Company. 
2) Any change in the information submitted to the authority must be informed to the authority within 15 days from date of the change. 
Details of the Applicant 
1. Name: 		 	 	………………………………………….. 
2. Membership Details of the Institute (if any):  	 
3. Permanent address        ………………………………………….. 
4. Present address  	 	………………………………………….. 
5. Communication details  
	Phone Office 
	Phone Res. 
	Fax 
	Mobile 
	Email ID 
	Alternate Email ID 

	 
	 
	 
	 
	 
	 


6. Date of Birth 	 	 	………………………………………….. 
7. Nationality 	 	 	………………………………………….. 
8. Qualifications acquired (Upload docs for proof)  
(1) Academic / Professional 	 	 	…………… 	 
(2) Insurance ………………………. 
(3) Any other
 
9. Occupation status (tick whatever applicable):  
· Student       
· Professional       
· Business      
· Employee Service      
· Housewife      
· others ………… 
  
10. Employment details: 
(1) Whether applicant is currently employed?   Yes/No 	………… 
(2) If yes, provide details below and also attach scanned copy of NOC from employer 
	Name of Employer 
	Nature of Organization 
	Nature of Work 
	Period of employment 

	
	
	
	From Date 
	To Date 

	 
	(Govt./Semi-govt/ Private Firm, insurance company, corporate surveyor, 
PSU, others)  
	(Insurance survey related, Others) 
	 
	 


(3) Details of any other business/profession carried out: 
	Name of Firm 
	Designation 
	Nature of Business 

	 
	 
	 


11. Options for departments, in which you wish to be granted surveyor licence after passing the qualifying examination
1.________________2._______________3.________________  
4. ________________ 5. ___________ __ 6.____________  
7.________________ .8.  ____________ 
12. Declaration 
I solemnly declare and confirm that the particulars given above are true to the best of my knowledge and belief. 
Signature of the Applicant ………………………………… 
Date: 
Place: 
	 	 	 
30. FORM – IRDAI – 14 shall be omitted (trainer’s acceptance certificate)
31. FORM – IRDAI – 15 shall be omitted (quarterly reports format deleted)
32. FORM – IRDAI – 16 shall be omitted  (Training completion certificate)
33. FORM-IRDAI-17 AF shall be omitted (Application format for grant of modified licence) 
 
 
 
Dr. Subhash C. Khuntia, 
 Chairman                       
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